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PROTOCOLE ADDITIONNEL
A IA CONVENTION MULTILATERALE TENDANT A EVITER
LA DOUBLE IMPOSITION DES REDEVANCES DE DROITS- D'AUTEUR

les Etats parties & la Convention multilatérale tendant & éviter
la double imposition des redevances de droits d'auteur (ci-apris .
dénommée “la Convention") et devenant parties au présent Protocole sont
convehus des dispositions suivantes @

1., Les dispositiops de la Convention s'appliquent également a 1'impo-
sition des redevances payées aux artistes interprétes ou exécutants,
sux producteurs de phonogrammes ou sux organismes de radiodiffusion au
titre des droits connexes aux droits dtauteur ou "droits voisins" dans
la mesure ol ces derniéres redevances proviennent d'un Etat partie au
présent Protocole et on leurs bénéficiaires sont des résidents d'un
autre Etat partie au présent Protocole.

2. a) Le présent Protocole sera signe et soumis & la ratificatiun,

a l'acceptation ou d 1'adhésion par les Etats signataires, et il pourra
y &tre adhéré conformément aux dispositions de l'article 11 de la
Convention.

b) Le présent Protocole entrera en vigueur conformément aux
dispositions de l'article 13 de la Convention.

c) Tout Etat contractant aura la faculté de dénoncer le présent
Protocole conformément aux dispositions de l'article 14 de la Convention,
étant entendu toutefois qu'un Etat contractant qui dénonce la Convention
a l'obligation de dénoncer en méme temps le présent Protocols.

d) Les dispositions de 1l'article 16 de la Convention sont
applicables au présent Protocole.

EN FOI DE QUOI les soussignés diiment antorizés & cet effet ont
signé le present Protocole.

FAIT & Madrid, le 13 décembre 1979.



* ADDITIONAL PROTOCOL TO THE MULTILATERAL CONVENTION
FOR THE AVOIDARCE OF DOUBLE TAXATION OF COPYRIGET ROYALTIES

The States party to the Multilateral Gonvention for the Avoidance
of Double Taxation of Copyright Royalties (hereinafter called '"the
Convention") that are party to this Protocol have accepted the follow-

ing provisions:

1. The provisions of the Convention also apply to the taxation of
royalties paid to performers, producers of phonograms and broadcasting
organizationes in respect of rights related to copyright or "neighbouring®
rights, in so far as the latter royalties arise in a State party to this
Protocol and their beneficiaries are residents of enother State party to

this ‘Protocol.

2., (a) This Protocol shall be signed and shall be subject to ratifi-
cation, acceptance or accession by the signatory States, or
may be acceded to, in acc¢ordance with the provisions of

“Article 11 of the Convention,

(b) This Protocol shall enter into force in accordance with the
provisions of Article 13 of the Convention.

{c) Any Contracting State may denounce this Protocol in accordance
with provisjons of Article 14 of the Convention, it being
understood, however, that a Contracting State denouncing the
.Convention must at the same time also denounce this Protocol.

{(d) The provisiona of Article 16 of the Conventian shall apply
to this Protocol.

IN WITNBSS WHEREOF, the undersigned, 5e1ng duly authorized, have
signed this Protocol,

Done at Madrid on December 13, 1979.




JOHOJHYTEMRHN TPOTOKOM

K Mgzglrocromm{m (0 1 OF MISEERAHVH
ZBOZHOTO_HAJIOTOORTIO BHILTAT ABTOP-
CKOTO BOZHATPARTEHVH -

TocynapcTea, yYACTERRE MHOTOCTOPOHHe# KOHBeHINE 006 m3bexa-

?m IBOJHOTO HATOTOOGNORE BHIIAT aBTOPCROTO BOSEATDARIEHUA

mseryeMoll EExe "KoHBeHIEA™) Z CTARNFEe YSACTHEXEME HACTOANETO
IpoToRONa, COTVMIACHIMCE CO CAeNyDIME HOOJORKEeEERIME:

T, Ilonomemms Koupemnym,xacanmpecs BHILIaT aBTODPCKOIO BO3~
HaTpeXNeHEd, UPUMeHADTCA Takze K EaJOTOOWIOREHND BO3-

BaTpazfeRni, BHIVAYMBAEMHX apTHCTaM-RCHOJEHTENAM, IPOR3IBONHA-

TejM QOHOTDAMM B PATMOREMATENPHHM OPraHW3alAAM Ha OCEOBAHEMR

"cMexHEX mpaB", B TOH Mepe, B Kakof 5TH mocrefHEPe BHITATH

ECXONAT H3 TOCYAAPCTBA-YIACTHMRZ HRCTOSHETo LPOTOROMA ¥ KX

- Emry‘c:awe.:m OPOXMBADT B IPYIOM IPOCYHADPCTBE-YIACTHERE B2aCTOAMEDO
[POTOROIE

2. (a) Bacrosme® IIpOTOXOM NMOMTMCHBAETCH ¥ HOITEXHT DETHDERAIAR,
OPEHATED ATE JPHCOSEKHEHAD OOINACABIEME KOHBEEIFR IOCymap—
© ¢TBaMZ, COTJ2CEO IONOReHRAM CTaTRE 11 MHOTOCTOPOHHell KoHBeHIMHM
06 E30eXAHAE IBOAHOTO HAJOTOOWIORSHER BHIIAT ABTOPCROTO BO3-
SHUA . ’
B)Hactomml [IpOTOKON BCTYIHT B CEIYy B_COOTBETCTBEA C
povioxeHmAME €TaThE I3 MEOTOCTOPOEHe# KOHBeHIEM 00 AS-~ :
demﬂ ﬁgﬂoro HANTOTOOGNOREHEY BHIAAT ABTOPCROIC BOZHATDARNCHHA.
¢ oe Joromapupammiecch [oCyIAPCTBO MCOZET NEHOHCHDPOBATH
BacToAuEHE [IPOTORKON B COOTBETCTBEE ¢ NOJTOXREHEAMH
Cratem 14 KoEBeHIMM, OpA STOM EMEeTCS B BHAY,OAHAKO,TTO
TocynapcTs0, IeHOECHpyRmee KOHBEEUER, OCA3aHO TaKEe NeHOHCHDOBATH
: aac'r? IIpoToxo, . :
- Hlonogexms CTaTsE 16 KOHBEHIH NDMMEHFMH K HRCTOSMEMY
, IPOTOROINY. :

: B JEOCTOBEPEHVE 9EI'0, HMXeNOROECABMEECST, IOMKHEM OO0p23OM
JOOMHOMOYEHHER , NONDICANY HaCT TpoToroa. :

COBEPHEHO ® Maupmme
TPEHATDATOTO Zexalpd 1979 roza.



PROTOCOLO ADICIONAL
A LA CONVENCION MULTILATERAL TENDIENTE A EVITAR
LA DOBLE IMPOSICION DE LAS REGALIAS POR DERECHOS DE AUTOR

Llos Estados partes ie la Convencidn multilateral tendiente a evitar la doble
imposicion de las regalias por derechos de autor (denominada en lo sucesivo
"1a Convencidn") y que 62 conviertan en partes del presente Protocolo, han con-

venido lo siguiente:

1. “Las disposiciones de la Convencidn se aplicaran también a la imposiciédn
de las regalias pagadas a los artistas intérpretes o ejecutantes, a los
productores de fonogramas o & los organismos de radiodifusidn en concepto de
los derechos llamados "'conexos'" o "vecinos" del derecho de autor, en la me-~
dida en que estas Gltimas regalias procedan de un Estado parte del presente
Protocolo y en que sus beneficiarios sean residentes enotro Estado parte del

nisco. :
2. a) El presente Protocolo serd firmado y some’idc a la ratificacién, acep~-

tacién o adhesidén de los Estados signatarios y podri adherirse a &1 de
conformidad con las disposiciones del articulo 11 de la Convencidn;

b) el presente Protocols entrard en vigor de acuerdc con las disposicio=
nes del artfculo 13 de la Convencidng

¢) todo Estado contratante tendra la facultad de denunciar el presente
Protocolo de acuerdo con las disposiciones del articulo 14 de la Con~
vencidén, guedando entendido, empero, que un Estade contratante que
denuncia la Convencidn tiene asi mismo la obligacién de denunciar el

presente Protocolo;

d) las disposiciones del articulo 16 de la Convencidén son aplicables al
presenta Protocolo. ' ' )

EN FE DE 1O CUAL, los infrescritos, debidamente autorizades, firman el
presente Protocole.

Heclio en Madrid, el 13 de diciembre de 1979.
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For Afghanistan .
Irour l'Afghanistan

Por el Afganistan
3a Adparmcran

o ———c Lu‘ b

For Albania
Pour 1l*Albanie

Por Albania
3a Andarmo

\ DEYIN ) G

For Alqgerin

Pour 1l*Algérie

Por Arﬁelia

Sa Aokup
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For Angola
Pour 1l'Angola
Por hngdla
Ga Aoy
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For Arqgentina
Pour lfArgentine

Por la Argentina

3a ApreHTHHY

1
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For Australia
Pour ltAustralice
Por Australia
3a ABCTPAIHIO
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For Austria
Pour 1°’Autriche
Por Austria
Ja ApcTpuo

Lo cenid? s

For the Bahamas
Pour les Bahamas
Por ias Bahamas
S LaraMerue ocTponit
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For Bahrain
Pour Bahrein

Por Dahrein
3a TaxpeiH
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For Bangladesh
Powr le Banfgladesh
Por Bangladesh

da banminaen
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For Barbados
Pour l1la Barbade

Por Barbados

Ja TapGanoc
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For Belqium
Pour la Belgique
Por Bélaica
3a Leapruio



Fer Bentin

Pour le Bénin

Por Benin

3a Lenuy .
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For Bhulan
Pour le Bhoutan

Por Bhutan
o Tyrad
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For Bolivin
Pour la Rolivie

Por Bolivia

3a LosiuBK®o

For Botswana
Pour le Botswapi
Por Botswana
Ga  LoTcrany
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For Brazil
Pour le Brésil
Por ¢l Brasil
dn  Lpanypans

SEERUTIN] -

For Bulagaria
Pour 14 Hulaario

Por Bulgaria

S Losenpan



_Fogr Burma
Pour la Birmanie
Por Birmanin

3 Dupny
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For Burundi

Pour le Burundi

P¢cr Burundi

3n LypyHuu

Iy et
For rhe Byclorusaian foviel Socialist
Republic

Pour la R&publique socialiste sovidtiqgue
de.Biglorussie

Por la Repiblica Socialista Soviética

de Bielorrusia

83 Besopycckyn CoreTckyln ColManycTiyeckyw Pecmydmuxy

For Canada

Pour le Canada

Por el Canada

3a | Kanay

For Cape Verde

Pour 1c Cap~Vert

Por Cabo Verde

3a OcTpopa 3eJCHOTO dHca
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For the Central African Republic
Pour la Republinue centralricaine
Por la Repiblica Cenlroalricanag
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For Chad
Pour l1e Tchad
Por 01 Chad

ca Jag

For Chile
Pour le Chili
Por Chile
gn v _
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For Chin.

Pour la Chine

Por China

=a Hurail

For Colombia
Pour 1la Colombic

Por Colombia

34 Homymouio
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For the Comoros
Pour les Comores
Por las Comoras
ot Homoperue Oc'rpona
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For 1he lonan
Pour 1le¢ Conqo

Por ¢l .Conqo

an Kourn
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For Costa Rica
four le Costa Rica
Por Costa Rica

Ja Kocra - Puxy
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For Cuba

Pour Cuba

Por Cuba

s Kydy
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Far Cyprus
Pour Chypre:
Por Chipre

3a Kump
B Y e

For Czechoslovakia
Pour la Tchécoslovaguice

Por Checoslovaquia
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For Democratic Kampuchea
Pour le Xampuchea dhmocrutiqﬁe

for Xampuchea Democritica

dn JlemorpradecKyl Kummyduio

For thn Democratic Pooplaty
Prapulbl e of Koraa

Pour la Républicue populaire
damocratique de Corée

Por la Replblica Popular
bemocratica de Corna

3a l{opeiicuym Haponnio — lemoxpacuueciyn Pecnydunxy



For Democratic Yemen
Pour le Yémen démocratique

Por el Yemon Democratico
3a Hapormyw Jemoxparwdeckyw PecmyGnuiy Memen
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For Denmark
Pour le Danemark

Por Dinamarcq
3a H-umo
TO 7 NSUEUERY I | [ —-

For Djibourti
Pour Djibouti
Por Djibouti
3a KxucyTH
Syt Gy ypar (e

For the Commonwealth of Dominica
Pour le¢ Commonwealth de 1a Dominique
Por el Commonwcalth de Dominica

3a CoppyxecTBo JlOMMHMKA
: Bty 2 1idepinsS s

For the Dominican Republic
Pour la République dominicaine
Por RepQtblica Dominicana

" 3a Jommmmxanckyo Pecmydamiy
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For Ecu.dor
Pour 1'Bquateur
Por :el Ecuador

3a Jxnanon
I r J.; S' . I




For Eqypt
~Pour l'Egypte
For Eqipto

31 EruneT
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ror £1 Salvador
Four £1 Salvacdor

Por el Salvador

< Cantnuajiop
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?or fquatorial Guinea
Pour la Guinée équatoriale
Por Guinea Ecuatorial
da JEnaTopHAUIBRIYD T'RMHCeH -

For 2thiopia
four 1'tthiopie
Por Etiopia

32 JHYOITMI

For Iiji
Pour Fidji
Por Fiji
an '-I'»Hmn
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for Finl and
Pour la Finlandn
Por Finlandia

3a MM
Vo bl s



For France

Pour la France
Por Francia

3a PPAHINIe

For Gabon
Pour le Gabon
Por el Gab&bn

da acou
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For the Gambi.a
Pour la Gambie

Por Gambia

38 Tanmoi _
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For the German Democratic Republic
Pour la képublifque déemocratique allemande

Por 1a Repiblica Doamocracica Alemana

3a TepMaHCKRY® KeMOKDOTUYECKYW PecrmyOoany
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For the cheral'Rnpuhlic'oP Gaermany
Pour la République fédérale d'Allemagne
Por la Republica Federal de Alemania
3a denepatuniyio PecnyGuuiey Tepwanvm

F'O'P Gh ana
Pour le Chana

?OI‘ Chana

da T'any




For Greece
Pour la QGréce
Por Grecia
o I'pemmio _
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For Grenada
Pbur la Grenade

Por Granada

3 Tpenany
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For Guatemala
Pour le¢ Guatemala
Por Guatemala
3a I'naTemuty '
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For Guinea
Pour 1a Guinfe

Por Guinea

21 1'mancn
‘—--—-‘“‘“ r—

For Cuinea~Rian.au
Pour 1a Guinte-Bissan
Por Cuinca-8issau

2a I'ouncn -Lucny
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for Guyana
Pour la Guyane

Por Guyana

da Tailanty



For Haiti
Pour Haiti
Tor laite

3a TanTtn
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"or the lioly SHeo
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Pour le Saint-Sidqe foloilte Lol un
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Por la Santa Sede

LSa Baruidl
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For Honduras

four le Hondaras

Por Honduras

3a ToHyypac
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For Hunqgary
Pour la Honqrie

Por Hungria

3a [enrpmo
el s

For Iccland

Pour 1'Islande
Por Islandia

da Veaaiim _
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For India

Pour l'Inde

Por 1a India

3a Munwmo



#or Tndonotia
Pour 1'Indong&sie
Por Indonesio

Sa Hgonesun
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For Iran
Pour 1'Iran

Por at Irin

3a Upan
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For Irny
Pour 1LtIray
Por el Iraq

3a vipnx
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For Irelnnd'
Pour 1'Irlande
Por Irlanda

3a Hpmaaisuio

For I-nracil
Pour Isra#®l
Por Israel
3a Uspeuns

For Tlaly
Pour 1*'Italic
Por Italia

Ba Wrasuo :



For the Ivory Coast
Pour la Cbte 4'Ivoire
Por la Costa de Marfil

3a Beper Caonoroit loctu

For Jamaica
Pour la Jamaique
Por Jamdica

3a fiMaiixy

For Japan
Pour le Japon
Por el Japdn

3a jSinoxumo
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- For Jordan
Pour la Jordanie
Por Jordania
3a Hopnanuio
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For Kenya
Pour le Xenya

Por Kenya

3a Kenup

For Xuwait
Pour le Koweit

Por Kuwait

3a KyseiiT




For the Laoc People’s Democratic Republic
Pour 1a République démocratique populaire 1460
Por la RepGblica Democratica Pbpular Lao

sa Jlaocexyn Hapomuo-lleMorprruyccxyyw PecmyGiuny
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For Lebanon
Pour le Liban
Por ¢l Libano
3a Jupan

For Lesotho
‘Pour le Lesotho

Por Lesotho

3a Jlecoro

(‘.
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for Liheria
Pouf le Libkéria

Por Liberia

3a JnGepuw

For the Libyan Arab Jamahiriya
Pour la Jamahiriya arabe libyenne

Por 1a Jamahiriya Arabe Libia

3a Cowm.nucmuec:cyn llapomnyio Jiupuicxyw Apaccryn ,B.ma.r.ampmo
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For'LieChtenstein
Pour le lLiechtenstein

Por Licchtenstein

3a JuxTeHuTeHH



For Luxembourg
Pour le Luxembourg
Por Luxemburgo

3a Jiokcem Sy pr S
Sy s

For Madagascar
Pour Madagascar
Por Madagascar
3a Mamarackap
U 0.+ S NP

For Malawi
Pour le Malawi
Por Malawi
3a Manasn
Sa YL . "

For Malaysia
Pour la Malaisie
Por Malasia
3a Masaiiamo
Ll s

For Maldives
Pour les Maldives
Por Maldivas

.8a Maapmupckyw PecmyGauiy
- J .’.L . 5
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For Mali'
Pour le Mali
Por Mali

3a Maym



For Malta
Pour Malte
Por Malta

Ja ManpTy
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For Mairitanta
Pour la Mauritanie

Por Mauritania

2n Manpuratimn _

For Mauritius
Pour Maurice
Por Mauricioc

3a lanpuxiii
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For Mexico
Pour le Mexique

Por México

3a lexcrcy

For Monaco
Pour Monaco
Por MOnaco

3a Hounko

For Monnolia
Pour-la Mongolie

Por Hongolia

3a Mowronnckyw Hapowmne PecmyGmuxy
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'For Mo roCCo
Pour le Maroc
Por Marruecos
34 Mapoxko
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For Mozambique
Pour le Mozambique
Por Mozambique
3a MosamOuk
Cm—te )t ——F

For Nauru
Pour Nauru
Por Nauru

3a Haypy |
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For Nepal
Pour ie Né&pal

Por Nepal
3a Hemax

For- the Netherlands
Pour les Pays-Bas
Por los Palses Bajos

3a HumepuraHmy
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For Newlzealand
Pour la Nouvelle-Z&lanre
Por Nueva Zelandia

3a Homyw 3esaaH o
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For Nicaraqua
Pour 1l¢ Nicaragua
_Por Nicaragua
3a ihmaparya
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For the Niger
.Pour le Niger
Por el Niger

3a Hurep

‘For Wiqgeria
Pour le Nigéria
Por Nigeria
3a Hyrepmo
L-——ﬁh—??:CF—J
For Norway
Pour la Norvéqe
~ Por Noruega
3a llopnermo
(il et

For Oman
Pour 1'Oman
Por Omin

Za O :

For Pakintan
Pour le Pakistan
Por ¢l Pakicsthn

3a TlaguctaH
' LaSL s




For Panama
Pour le Panama

-~

Por Panama

3a [lnuawy
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For Papua New Guineads
Pour la Papouasie~Nouvelle~Guinbe
Por Papua Nueva Guinea

3a Jnmyn lHopyw I'evncio
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For Paradquay
Pour le Paraquay

Por ¢l Paranuay

3a [laparsai
Sy Ul
" For Peru
. Pour le¢ Pérou
Por cl Pera
3a llepy
8 phornn v —f

For the Philippines
Pohr les Philippines
Por Filipinas

30 PUAHITINEN
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For Potand
Pour 1l Poloqgnn
POr T'otonia

3a llossmy
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For Portuqgal
Pour le Portugal
Por Portugal
3a lopryraam
J——o S s

For gatar
Pour le Qatar
Por Qatar

3a KaTtap
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Fof the Republic of Korea -

Pour 1s Képublifgue de Corte

Por la Repﬁblicé de Corea

3a HKopeiickywn PecnmyOanky
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Por Romania
Pour la Roumanie

Por Rumania

3a PymuHuo

Fof Rwnanda
Pour le Rwanda
Por Rwinda
3a Pymny

lJ._._......-_-Jl,J et

For Samoa
Pour 1¢ 5amoa
Por Samoa
3a 3ananpoe Camoa
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For San Marino
Pour Sainl-Marin
Por San Marino
3a Can-MapuHo

For Sao Tome and Principe
Pour Sao Tomé-et-Principe
Por Santo Tomt y Principe
3a Can-Tome u IlpuHcum

S g ot ot

For Saudi Arabia
Pour l*Arabic Saoudite
Por la Arabia Saudita

3a CaymoBCKY® ApDaBybd

For Seneqal
Pour le¢ Sénéqgal
Por el Senegal
3a Ceneraxn
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For Geychellen

_Pour lcs Leychelles

~ Por Seychelles

© Ba Celimeaserue Octpoma
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For Sierra Leone
Pour La Sierrn lLoonc

Por Oinrra Loeona

3a Cpeppa-Jeote
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For Singapore
Pour Linnapour
Por Singapur
3a Cuuramyp
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For Solonmon Islands
Pour Les Iles Salomon
Por las Islas Salomon

3a Conomononu Octpona

For Somalia

- Pour la Somalie
Por Somalia

3a Comasm
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for Louth Afric.

Pour 1'Afrique du Sud

Por Sudafrica

3a liHo - Adpuicnickyr PecrySanky
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For Spain:
Pour 1°*Lupaqne
Por LEspatia

3a Uenninm
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For Sri Lank.
Pour Sri lLanka
for Sri Lanka

3a lipn Janka



For the Sudan

Pour le Soudan

Por el Sudan

3a CymaH
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For Suriname
Pour le Suriname
Por Surinome '
3a CypuHam
re—— —

For Swaziland
Pour le Swaziland
Por Swazilandia
3a Cpasmwienx
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For Sweden
Pour la Suede
Por Suecia
32 Uncimo
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For Switzerland
Pour la Suisse
Por Suiza

3a lBeinapup
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For the Syrian Arab Republic

Pour la R&publique arabe syrienne

Por 1a Reptiblica Arabe 5iria

Ba Cupmiickyin Apndcxyo PeciyCmiKy
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For Thiiland

Pour 1a Thatlande

Por Tailandia

Ba Tauanum

For Toqo
Pour le Toso
Por ¢l Togo
3a Toro
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For Tonqa
Pour les Tonga
Por Tonga
da Toury
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For Trinidad and Tobago -
Pour la Trinité-ct-Tobaqgo
Por Trinidad y Tabaqo

S Tpunning v Taonro
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Fof Tuanisia
Pour la Tunisie
for Taney

3a TyHuC
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For Turkey
Pour 1a Tﬁrquie
Por Furquia
3a Typuw



For Uganda
Pour 1 ‘*Ouqanda
Por Uganda

3a Yranuy
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Por the Ukrainian Soviet

Socialist Republic

Pour la République Socialiste Soviétique
- d*Ukraine

Por la RepUblica Socialista

Soviética de Ucrania

3a Yrpautcxyo CopeTcryn COLMMINCTHE CKYL Pecrmydnnky
(EWCRNIPEIEES TR IR 71§ PP

For the Union of Soviet

Socialist Republics

Pour l'Union des Républiques Socialistes

Soviétiques

Por la Unidn de RepUblicas

Socialistas Sovieticas

3a Cora ComeTcrux CompaiucTdeckux Pecmydmuk
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For the United Araob Emiratec
Pour les Emirats afabes unis

Por los BEmiratos Arabes Unidos
3a OCnpemwHenune Apadcrue IMMPATH
rRPRRRCI | [ SO | PUSLIN e R

For the United Xingdom of Great
Britain and Northern Ircland

Pour le Royaume-Uni de Grande-Bretagne
et d'Irlande du Nord

POr el Rein¢ Unido de Gran Bretafia

¢ Irlanda del Norte

Ya Cocmvueinoe JoponeBcTBO DeJUKOOPMTAHUM
" Cencpnou Mpmn,uuu
For the United Republic of Cameroon

Pour la République-Unie du Cameroun

Por 1a Repablica Unida del Cameran
3a OGpeMuHeHHY® PecnyOauKy HaMepyH
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For the United Republic of Tanzania
Pour 1a Ré&publique=Unie de Tanzanie
Por la Reptblica Unida de Tanzania
Ba Odpeymuciniyin PecuyGanky Taus:uma
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For the United States of America
Pour les Etats-Unis d'Amérique

POrllos EBostados Unidos de Am&rica
3a CoenumenHue WTaTH Amepuii
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For the Upper Volta

Pour 1la Haute-Volta

Por el Alto Volta

3a Bepxiowe Boxery
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For Uruguay
Pour 1 *Uruquay
Por ‘el Urugquay
3n Ypyrmai
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For Venezueala
Pour le Venezuela
Por Venezucla
Ha Denecysiy
P S —

For Lhae Socialint Republic

of Virl Nam

Pour 1la Reépublique socialiste du

Viet Nom

Por 3. KepGblica Sociatista

de Viet Nam

3a Coinunucrrycciyn lecityOuvky BBCTHAM



For Yemen

Pour le Yémen

Por Yemen

3a .lemenckyn Apadeiyw PeomyGawky
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For Yuqoslavia
Pour la Yougoslavie -

Por Yugoslavia

3a rocaanumn
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For Zaire
Pour le 2iirc

Por el Zaire

3a 3anp

For Zambia
Pour la Zambie
Por Zambia
3a 3ambimo .
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I hereby certify that fhe féregoing text Je certifie que le texte qui précéde est

is a true copy of the Additional Protocol to une copie conforme du Protocole additionnel
the Multilateral Convention for the avoidance d la Convention multilatérale tendant 3

of double taxation of copyright royalties, éviter la double imposition des redevances
coneluded at Madrid on 13 December 1979, the de droits d'auteur, conclue & Madpid le
original of which is deposited with the 13 décembra 1979, dont l'original se trouve
Secretary-General of the United Nations- déposé auprés du Secrétaire général de

1'Organisation des Nations Unies.

For tha Sseretary-Genmeral: Pour le Secrétaive général :
The Legal Counsel ‘Le Comseiller juridique
United Nations, New York Organisation des Nations Unies, New York

18 March 1981 Le 18 mars 1981









Certified true copy XXVIII.1 b)
Copie certifiée conforme XXVIIL.1 (b)
June 1981



